BABA/1D o Pt Lt

No-
;‘l:ll: K‘::mnr vs Hamn
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Present: None for the parties.

er is fixed for today for filing of the written

The matt
no one has appeared on behalf of any of the

statement, but today,

. parties through video conference

Accordingly, the matter stands adjourned for filing the

written statement on 05.11.2020.
Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court Rouse Avenue Court
apsite of Delhi District

Complex, New Delhi for uploading on the officig

Court.

1 | AN-KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELNI

04.09.2020



o

None for the workman

The matter is fixed for today for filing the statement of
claim. It was last and final opportunity for the workman to file the

statement of claim, but today, no one has appeared on behalf of the

workman through video conference.

Another last and final opportunity is granted to the

workman to file the statement of claim on 17.10.2020.

Ahlmad of this court is directed to send the copy of
use Avenue Court
ite of Delhi District

this order to the concerned official of District Co%—

Complex, New Delhi for uploading on the official we
Court. |

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
01.09.2020



LIR No. 1921/19

Kania ve Mothers Pride School

04.09.2020

Present: None for the workwoman.

The matter is fixed for consideration on the statement

of claim. but today, no one has appeared on behalf of the workwoman

through video conference

Accordingly, the matter stands adjourned for

consideration on the statement of claim on 17.10.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Cou use Avenue Court




LIR No. 3944/18
Parmaiama Pathak v Haodisson Blu Hotel

04.09.2020
Present:

Workman with Sh. Ajit Kumar Singh, AR for the

workman through video conference.

Sh. Jitendra Bhardwaj, AR for the
management through video conference.

The matter is fixed for framing of issues, but, |d. AR

for the workman seeks time to file the rejoinder.
In the interest of justice, one more opportunity is
granted to the workman to file the rejoinder.

Accordingly, the matter stands adjourned for filing the

rejoinder and framing of issues on 07.1 1.2020.

| Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official w of Delhi District

Court
)
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¢8/17
| ll;li:,ll:i;;wnr Dayal ve Bansal indusiries

04.09.2020

present: sh. Santosh singh, AR for the workman.

None for the management.
(Managamant already exparte)
The matter was fixed for today for exparte

evidance.but, in the meantime, the management had moved two

applications for waiving of the cost and also for recalling the order dated

12.02.2020. The matter was fixed for today for filing reply to the said
applications. put today, no one has appeared on behalf of the

 managment through video conference

Ld. AR for the workman has submitted that he will
straightway argue on these two applications, filed by the management
and he is no more desirous to file any reply to these applications. But

today, no one has appeared ON pehalf of the management through video
conference.

In the interest of justice, last and final opportunity is

granted to the management to argue on these applications. Accordingly
the matter stands adjourned for ar |

guments on the said applications
26.09.2020. p "

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rduse Avenue C
. ourt

Complex, New Delhi for uploading on the officia site of Delhi District
; istri

Court. (,
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" VAN :‘l;\'l"l‘ﬂ
PRESIDING OFF ICER:LABOUR (IOI'TIIET-IX

ROUSE AVENUE COURTS,NEW DELHI
04.09.2020




No. 3853/18

LIR
Manju vs M /s Ritesh Exporis
04.09.2020
Present: None for the workwoman.
he management.

Sh. Anjani Kumar, AR for t

The matter is fixed for today for evidence of the
workwoman, but Today, no one has appeared on behalf of the

workwoman through video conference

AR for the management has apprised to the

The Ld.
y copy

court that till date neither he nor the management has received an

of affidavit of the workwoman.
the matter stands adjourned  for
evidence of the workwoman on 11.08.2021. Workwoman is directed to
file the affidavits of the witnesses in the court one week prior to the next
date of hearing and supply advance copies thereof to the management

or its AR in similar manner.
Ahlmad of this court is directed to send the copy of

Accordingly,

this order to the concerned official of District Caoart, Rquse Avenue Court

Complex, New Delhi for uploading on the official W site of Delhi District

| Court.

mﬁ MATTO)
ABOUR COURT-IX
EW DELHI

(PAWAN KUY

PRESIDING OFFICER:L

ROUSE AVENUE COURTS,N
04.09.2020



: 3960/ 18
:.;l:: :g M/» Ritesh Exporis

 04.09.2020

present: None for the workwoman.

sh. Anjani Kumar, AR for the management.

d for today for evidence of the

The matter is fixe
ehalf of the

workwoman, but Today, no ©one has appeared on b

workwoman through video conference

The Ld. AR for the managmeent has apprised to the

court that till date neither he nor the management has received any Copy

of affidavit of the workwoman.

Accordingly, the matter stands adjourned  for
evidence of the workwoman on 11.08.2021. Workwoman is directed to
file the affidavits of the witnesses in the court one week prior t0 the next
date of hearing and supply advance copies thereof to the management

or its AR in similar manner.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District
Court. |

PIIE.:I‘:I'I G OFFICER:LABOUR COURT-IX
SE AVENUE COURTS,NEW DELHI
04.09.2020






